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) ORDERS OF THE TRIBUNAL
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; el T Order dated 17,12.2002
F;AA,<_ ijvgy,, N Heard Ms.T.,Sinha, Advocate for the
B T e @ bl Applicant and Shri S.BeJena, learned addl,
(S
L /gqaﬁjg\gl Standing Counsel for the Respondents. By
N et e Cptinr—] filing M.A.1136/02, the Applicant has sought
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permission of this Tribunal #®o withdraw this
OeAe(0eaeNo,.96/02); because, she hpplicant
has been assured by the Respondents to get
necessary relief outside the Court. In that
view of the matter, the Applicant is permitted
to withdraw this 0.A.96/02, with liberty to
approach this Tribunal in the event the
Applicant feels aggrieved and/or his grievances
are not properly redressed by the Respondents.
The Oe+A. is disposed of accordingly.
Send copies of thié order to the parties
and free copies of this order be handed over to
the learned counsels appearing for both sides.
In view of disposal of this O-A.96/Oé,
ﬁﬁbﬁafi§6/02 arising out of this O.A. is accordingl

disposed of.




